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RF. 8.4 lakbs from a passeDger wllo had 
arriv~d from Dubsi. Investil8tioos revealed 
tbe involvement of a loader of Indian 
Airlines. Both the passenger and tbe loader 
involved have heen arrested. The loader 
bas been detained under the COFEPOSA 
Act. 

Restructarl.g of Atomie £lleq, 
Commiisio. 

6676. SHRI H.M. PATEL: 
SHRI CHIRANJI LAL 
SHARMA: 

wm tbe PRIME MINISTER be pleased 
to state: 

(a) ",betbrr Government propose to 
restructure the AtC'mlc Energy Commission 
to mate it more eifect1Ve, "iable aDd respoo-
live the needs of the country; and 

(b) if ao, the details tbereof? 

THE MINISTER OF STATE IN TqE 
MINISTRY OF SCIENCE AND TECHl\O-
LOGY AND MINISTER OF STATE IN 
THE DEP\RTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY, 
ELFCTRONICS AND SPACE (SHRI 
Ie R. NARA YANAN): (a) No, Sir. 
Government ~elieve tbat in ite present 
structult", tile Atomic Energy CommislioD IS 

able to eif(ctively carry out the responsibili. 
ties placed OD it. 

(b) Ooes not arile. 

Rehabilitation of SCI/ST. 

6677. SHRI ANADI CHARAN DAS : 
Will the Minister of WELFARE be pleased 
to stat~ : 

(a) wbether two lat .. Scbeduled Ca.te 
and Scheduled Ttibe peopl. hid milrated to 
Madbya Pradesh fr'lm Kalalaandi, Bolanair 
and Sambalpur districts of Ori... in tbe 
)'ear 1966 doe to drouabt condition: 

(b) wbether tbey are heiDI exploited 
in Madbya Pradeab b, tbe contracton, 
'Cahnlrarc' Anti indulfria.lilb : and 

(c) tbe steps propotled to rebabUitat. 
tbem in Madhya Pradesh or in Orisi. ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHR) 
GIRIDHAR GOMANQO): (a) to (c) The 
information is being collected from tbe 
State Governments and will be laid on the 
Tlble of the House when received. 

[Tranl/at/onl 

Beag.ry PreveDtloD Measures 

6678. SHRI KAMMIDILAL RATAV : 
Will the Minister of WELFARE be .,leased 
to state: 

,a) tbe man ncr in which the Union 
Government impresses upon States/Union 
Territories to implement tbe bel gary preven-
tion measures ; 

(b) tbe efficacy thereof ; and . 
(c) what other holp Union Government 

propose to reDder to State! IUnion Territories 
f!)r abolition of bellary ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (8) Tbe bellary 
Ilrevention proaramme! are implemented 
by tbe State Governments and Union 
Territory Administrations under tbe provi-
sions of various State legisJationl. 

(b) At prel.nt IS State Governments 
and 2 Union Territories have enforced anti-
bellary laws which 99 institutions for the 
care, treatment and rehabilitation of be.gan 
are work in. in the country. 

(c) The present policy of purluading 
States/Union Territorits to effectlvel, 
im"lemcot aoti-beggar) laYws is bting 
pursued. 

(Engll,hl 

Stt.&are of HerolD 

6699. SHRI KAMAL CHAUDHRY: 
wm tbe MIDister of FINANCE be Pleased 
tn .,.te ! 
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(8) tbe details of quantity of heroin 
seizeJ during tbe 'ast three yearl livina 
yearly figures for eacb State/Union Territory 
indicating the value of the beroin seized al 
per local and international market separa-
tely ; 

(b) tbe qua~tity out of tbe above 
seized from tbe borders and tbe quantity 
seized from within the country; 

(c) tbe manner in wbicb the seized 
beroin was disposed of ; and 

(d) the Governm~Dt organisations 
concerneo 10 the seizures and the amount of 
rewards di:,bufsed annually for sucb ~ejzurel 

to indh iduaJ~ aoj/or organisations during 
tbe last three years ? 

THL lVHNISTER Of ST A l.E. IN THE 
MIN1S1RY OF FINAN2E (SHRI 
J/\NARDHANA POOJARY): (a) and (b) 
A statemt nt mdiciltmg tbe oetails rtf state-
wise seizure~ (if herOln during 1984, 1985 
and i 986 :s gIVen below As regards value 
in local il'ld lnl~rnatlODal IlJarkets, nf) 
preCise value of the drug seized can be 

furnisbed as tbe illicit market price 'Varies 
widely depending upon various factors Uke 
purity of tbe drug, place 01 origin, local a 
demand and suppl, pOSition, etc. 

Tbe break-up of the quantitie.s ·viz·. 
internal slizures, illelal import and attempted 
export is also furni.bed in the statement. 

(c) Exceptiol opium and morpbine, 
the othlr drols includlDI beroJD are &cncrally 
destroyed. 

(d) Various Central and State drug 
law cnforcement agencies 'viz.', Customs. 
Centra) Excise. Central Bureau of Narcotics, 
DirectoJate of Revenue lr te1llgence. 
Narcotics Control Bureau. Central Bureau 
of lnvestieatio",. Central Econolr.e Intel,i-
gence Bureau, Border Secur t)l FOace. 
State Excise, police, Drul Control authorities 
etc. are concerned with tbe enforccment 
action against drug traffi~kers. 

The details regarding the total amount 
of reward paid to the officers,lDfurmclS, In 

last three year!. i. not readu)' avalh.ble. 
The informauon is beIDg coliecttd and will 
be laid on lbe Table of the House. 

Stat __ t 

~:ateme.r 1"dIC(Jlinr Dflalls of ~tate-wI6e Seizures 0/ Dru,s dUlin, 1984.19~5 QI.d 1:186 
(Flgurel PrOVI$lonlll) 

s. .. arne of the 198 4 198 5 198 6 
No. State, Union --- ......--.-,-.. --- ----------

Territory No. of cales Qty. No. of casel Qty. No. of cases Q1Y. 

1 2 3 4 5 6 7 S 

(Quantity in kilolrams) 

1. Bihar 1 1.000 • • . . 2 4.845 

2. Delhi 43 63.183 37 88."86 2J 186.320 

3. Goa, Daman 
aod Diu 7 0.762 '1 0.076i 47 20.881 

4. Gujarat -. 1 1.940 ,. Himachal Pradesh 3 0.094 2 0.005! . . 0.010 

6. Jammu" Kaabmir • • • • • • • • 1 1.~"U 
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1 2 3 4 6 7 8 

7. Kerala . . 1 0.011 2 6.900 

8. Karnataka . . 1 0.2'0 

9. "'-iadbya Pradesh . . . . 2 0.140 I 1.000 

10. Mabarasbtra 15 32.458 31 128.222 67 1630.300 
+4J Ltra 
liquid 
beroin 

11. Manipur 2 0 .. 371 7 0.175 6 0.639 

12. Megbalay 0.3CO 1 0.100 

13. Mizoram 3 1.060 4 0.190 3 0.2(S 

14. Na,aland . . . . 2 1.150 

15. Punjab 12 10J.486 7 150.000 7 78.290 

16. Rajasthan . . 5 370.8S3 9 574.160 

17 .. Tamilnado 2 0204 11 16.270 20 20.796 

18. Uttar Pradesh 4 1.975 12 2.945 9 6510 

19. West BODlal . . 4 3.021 S 0.500 -----.__.-------_ _..----- --
92 202593 131 760.695 207 2536.456 

+401itres 
liquid 
beroia 

----.-_.~ ---------
Sttll~men' ~lao winl 1M Break-up of Numb~, of ClUe. a"d Quantity 0/ H.,olll 

t elud In India duri"g1984. 1985 & 1986 

Yea r 

1984 

198' 

ISM 

Intema) -------
No. of Qt)'. 
cases seized 

37 22.831 

68 160.994 

116 242.689 
+40 Ltrl 
liquid 
beroin 

IlIeaaJ import AttempteJ Blport 
---.---...-. ----. ...._,_ -----
No. of Qty. No. of Qty. 
caaes Hized cases seized 

(Quaatity ia kilopaml) 

30 119.983 25 59.929 
30 557.447 33 42.254 
42 2213.864 49 79.903 




